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CENTRAL ADI^INISTRATIUE TRIBU NAL: PRINCI PA L BENCH:

' CP NO. 343/93

'  in

OA NO. 965/91

Neuj Delhi this the 4th day of January, 1994.

Shri Oustice V.3. flalirriath, Chairman,

Shri S.R. Adige, flember(A),

6/£

\

f
4-

Smt. Pratima Nanduani
Ud of Bhim Sen Nanduani,
R/o C_116, PCI Colony,
PO_Fertilizer Factory,
GORAKHPUR.

By Advocate - None present.

Versus

Shri Y.N.R. Rao,
Chief Engineer,
Headquarter (PILS),
Delhi. Cantt^

By Advocate Shri P.P. Khurana,

Petitioner,

Respond an t,

i

ORDER

Shri Dustice V.S. flalimath

None appeared, for the petitioner though called

twice. The direction in O.A. 965/91 is to dispose of

the representation of the petitioner dated 10.7.90 at

Annexure A_2 within a period of two months. Annexure R-4

dated 18.9i1993 says, that in view of what has been stated

in the said communication, the representation of the
I

petitioner is disposed of. Though there is some delay,

we are satisfied that the respondents were pursuing action

and have ultimately disposed of the representation on

18.9.1993. As we are satisfied that the judgement of the

Tribunal has teen complied with by disposing of the
\

representation of the petitioner, no fufther action under

the Contempt of Courts Act is called for. These proceeding:

are dropped.

(S.R. ADIGE) (V.3. FiALIflAlH)
ri£fiBER(A)

♦3RD ♦
040194

CHAIRPAN

n


